’“3

LTIVE TRIBUNAL, JAIPJUR 3ENZH,
J A I B2 UTR.

RS el e ity g e g <t

IN THE CENTRAL JONINIC

T.A. Ho. 2353/36 Dete Oof decision: 14.7.93
KIS Lal o ; applicant

' VERSUS
.JI-JIOD:;T OF INDIA : Respondents.

Mre Go2. Soral Counsel for the apolicant.

LT3

Counsel for the resjondents.

Fr. ¥.D. 3harma

O RabM:

e i it

Hon 'ovle lMr, Justice D.L. Mehta, Vice=Thairmen

Hon'ble Mr. C.P. Sharma, Aadministrutive lember

PER HOY'BLE !R. JUSTICE D.L. NEHDA, VICE=CHAIRIAT:

U - ] e Gl - O ol D < < St i k] el 4 S B g B 8 Ak

Heard tne learned couansel for the parties.

2 ' The apolicant was apwointed as driver on ad-hoc
A basis on 2.5.80. Thereafter, a DPC was held for the selection

of drivers and the apolicant was regularly appointed as driver

on 9.56.82, on the basls of selection through the DPZ,

3. : Thereafter;, the respondents found that the D.p.C.
had npt been proverly constituted and passed order dated
19.5:83 reverting the applicant from the postof driver. The
applicant filed this suit before the Xk arned Mansif, Xota who
grant#d a temporary injunction in the applicant's favour vide
orderhd&ted 4.5.33. The applicant is continuing on this post

of driver on the basis of the stay granted by the court.

4. ] There are two grounds on which the order of
reversion is bad in law. One is that the order of reversion
was phssed without hearing the applicant and the principles

of natural justice have not been followed. The second is
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that the applicant was appointed as driver on 2.5.80 and he
has béen continuing for 13 years on that post. There is
nothing to suggest that the constitution/holding of DPC was
so irtegular that the irregularity went to the root of the
mztter and therefore, the selectiorsby the DPC vere wholly
1Voroper. There are, therefore, no grounds for reverting
the mpp11Cﬂnt now particularly when h@ has been serving as

a driver for the last 13 years.

5 ) In the result, the T.A. is allowed; the order of
reversion dated 19.5.83 is set aside. The applicant may oe
treated as regalarly appointed driver from the date of his

original appointment on the basis of selection by the JPvaeﬁiyﬁ

3 ' There shall be no order as toO costs.
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